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RESOLUTION  RE:   RECENT DEVELOP-
MENTS IN EAST BENGAL 

THE PRIME MINISTER OF ATOMIC 
ENERGY, MINISTER OF HOME AFFAIRS, 
MINISTER OF PLANNING AND MINISTER 
OF INFORMATION AND BROADCASTING 
(SHRIMATI INDIRA GANDHI): Mr. 
Chairman. Sir, the tragedy which has overtaken 
our valiant neighbours in East Bengal so soon 
after their rejoicing over their electoral victory- 
has united us in grief for their suffering, 
concern for the wanton destruction of their 
beautiful land and anxiety for their future. I 
wish to move a Resolution which has been 
discussed with the leaders of the Opposition 
and, I am glad to say, approved unanimously. 

Sir, I beg to move the following Resolution: 

"This House expresses its deep anguish and 
grave concern at the recent developments in 
East Bengal. A massive attack by armed forces, 
despatched from West Pakistan has been 
unleashed against the entire people of East 
Bengal with a view to suppressing their urges 
and aspirations. 

Instead of respecting the will of tfye peopl.-
so unmistakably expressed through the election 
in Pakistan in December 1970, the Government 
of Pakistan has chosen to flout the mandate of 
the people. 

The Government of Pakistan has not only 
refused to transfer power to legally elected 
representatives but has arbitrarily prevented the 
National Assembly from assuming its rightful 
and sovereign role. The people of East Bengal 
are being sought to be suppressed by the naked 
use of force, by bayonets, machine-guns, tanks, 
artillery and aircraft. 

The Government and people of India have 
always desired and worked for peaceful, normal 
and fraternal relations with Pakislan. However 
situated as India is and bound as the peoples of 
the subcontinent are by centuries old ties of 
history, culture and tradition, this House cannot 
remain indifferent to the macabre tragedy being 
enacted so close 

to our bolder. Throughout the length and 
breadth of our land, our people have condemned 
in unmistakable term*. the atrocities now being 
p'rpetrated on an unprecedented    scale 

upon   an   unarmed      and       innocent 
people. 

This House expresses its profound sympathy 
for and solidarity with the people of East 

Bengal in their struggle for a democratic way of 
life. 

Bearing in mind the permanent interest which 
India ha; in peace,  ani com ait-ted as we are to 
uphold and defend human rights, this House 
demnrls i :diatc c ' ;->a' io i of the me of force 
and of the massacre of defenceless people. This 
House calls upon all peoples and Governments 
of the world to take urgent and constructive 
steps fo prevail upon the Government of 
Pakistan to pat an end immediately to the 
systemnic decimitioa of people which amounts 
to genocide. 

This House records its profound conviction 
that the historic upsurge of the 75 million 
people of Ent B'ijj.1 will triumph. The House 
wishes to assure them that their struggle and 
sacrifices will receive the whole hearted 
sympathy and support of the people of India. ' 

The question was put   and   the   motion was 
adopted. 

MR. CHAIRMAN :  The Resolution is pas-
sed unanimously. 

SHRI M\H WIR MAGI (Uttar Pradesh): 
Hearty congratulations. 

CALLING ATTENTION TO A MATTER 
OF VASEST PUBLIC IMPORTANCE 

RESULTS OP THE ENQUIRY   CONDUCTED   BY   THE 
DEPUTY  CHIEF ELECTION   COMMISSIONER ON 

THE SURPLUS BALLOT  PAPERS   FOUND IN 
CHANDIGARH—contd. 

MR.   CHAIRMAN:     Mr.   Gokhale    may 
reply to Mr. Man Sigh Varma's question. 
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SHRI H. R. GO CHALE : Sir. most of the 
things stated by the ion. Member have already 
been explained in i y earlier statement and I do 
not wish to rep at them. But two things which 
the hon. Member mentioned were new. One was 
that I shot d give the number of the serial list 
constituency-wise. I would require notice for 
that. I cannot give the number now. With regard 
to the ivogons, I have not admitted that the 
wagons   ontained ballot papers. 

[MR. DEPUTY C [AIRMAN in the Chair] 

 

SHRI II. R. GOSHALE : The numbers ire 
also printed in the same way in which the 'onus 
are printed for  IK:Hot papers. 

 

SHRI LOKANATH MISRA : It seem the 
honourable Minister of Justice has absolutely no 
idea of how a press works, how a machine 
works. 

 

SHRI H. R. GO! HALE : I think I nave 
given the explanatioi that the forms are prin 
ted and these forms < mlain the ballot papers 
of more than one constituency, sometimes 
three or sometimes four ....... 

 

MR. DEPUTY CHAIRMAN: He has 
aiready replied to that question. 

SHRI N. G. GORAY (Maharashtra) : This is 
a very grave matter and I would like to tell the 
Minister of Law that he should really go into 
this because when he said that the ballot papers 
are printed in the particular way, that is all 
right, but the numbering is done consecutively, 
one afti r the other and you know how many 
people are there who have right to vote. If you 
know that, there is no question of putting more 
numbers than are ac tual ly  required by the 
voters. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh) : Mr. Deputy Chairman, I have 
been waiting for a chance  to ask .......  

MR. DEPUTY CHAIRMAN : You will get 
a chance, but not now. 

 

SHRI H. R. GOKHALE : Such serial num-
bers are given for the whole sheet and not for 
individual ballot papers.... 
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MR. DEPUTY CHAIRMAN : They say 
that one number win come after another. 
They cannot be printed simultaneausly. 

SHRI H. R. GOKHALE : Even if they 
come one'alier another for the whole .sheet, 
only when one sheet is completed that 
another sheet is taken. I will have to had out 
all these details. I will find out *ho3C things 
and tell the House. 

 

SHRI M. K. MOHTA   (Rajasthan) :    The 
statement  of  the   honourable    Minister  does 
not :arry   conviction    inasmuch  as  it has al-
ready been brought  to the   notice   of election 
tribunals and  the  relevant  courts    that   it is 
not  beyond      human       ingenuity...(Interrup-
tions)...^ take out  ballot  papers  from the so-
called sealed ballot boxes  and substitute other 
ballot papers in  the place  of    the   taken-out 
papers.   In the  case of one   of our own can-
didates, Mr.   Dandekar,  in an   earlier election 
it was found that many ballot   papers marked in 
favour   of  Mr.     Dandekar      were    found 
thrown out and  they were  subsequently  re-
covered whereas  in   their place    some other 
ballot papers marked  in  favour  of "his   oppo-
nent were  kept inside     tiu-    ballot      boxes. 
'Therefore, to say that just  because  the ballot 
boxes were sealed   by the  agents   of the can-
didates does not mean that some   unscrupulous 
persons would not succeed in indulging in such 
malpractices.  What    I   would  like   to   know 
from the  hon.  Minister   is how   is  he so sure   
i or what kind of   inquiry has   been  made  to 
find out whether these ballot   papers were not   I 

available to some unscrupulous persons 
before the date of balloting? If no such 
inquiry has bscn made, will he hand over the 
case, to the GBI for making a proper inquiry ? 

In reply to Shri Verma's question, the 
Minister said that he would find out whether 
such numbering was done. It is clear for 
every one that the numbering appears on all 
the ballot papers,   So, for him to say.............  

SHRI G. A. APPAN (Tamil Nadu) : On n. 
point of order. How did he get hold of those 
ballot papers ? The possession of ballot 
papers is itself a punishable offence. 

MR. DEPUTY CHAIRMAN : There is no 
point of order. Shri Mohta may complete his 
question. 

SHRI M. K. MOHTA : I had asked 
whether the hon. Minister has made any 
inquiry about the actual date on which those 
papers were found missing from the authority. 
How is he so sure that they were not missing-
before the date of balloting ? If such an 
inquiry is not conducted, would this case be 
handed over to the CBI for miking a proper 
inquiry ? 

SHRI H. R. GOKHAEE : The first thing 
that the hon. Member said was that papers can 
be taken out by unscrupulous persons even 
though the boxes may be sealed. Exceptional 
cases of unscrupulous persons operating can 
never be ruled out as the hon. Member 
himself referred to an earlier petition by Shri 
Dandekar and this matter had come in the 
form of an election petition before the court. 

With regard to the general -complain as to 
whether the fairness and purity and sanctity 
were maintained or not the statement I am 
making is that the system was such that ordi 
narily, invariably and in almost majority of 
cases, such a thing is not likely to happen.. 
But 
if in individual cases it is said to haic hap 
pened, hon. Members and the candidates 
aggrieved have the saia; remedy as Shri 
Dandekar had, namely, going to the court 
and filling an election petition ..........  

DR. BHAI MAHAVIR (Delhi) : I do not 
understand these 'invariably' 'ordinarily* and 
'majority of cases/ 



129       Calling   Attrition  io a Mater   [ 31 MARCH 1971 ]     of Urgent Public'Improtance       130 

SHRI M K. Is OHTA : Sir, my question has 
not been ansv\ rred still. I asked whether the 
Government had made any inquiry as to the 
exact date when these papers were missing 
from the godowns of the authorities and 
whether it was before the balloting or after 
that. 

SHRI H. R. GOKHALE : I had not 
answered all the < uestions. There was some 
interruption wheni 1 was dealing with the 
other aspect of your question. The first ques-
tion is whether these papers were available 
before the election My answer is that they 
were not. My hon friend wanted to know the 
actual dale on whic h these papers have been 
removed. I have a ready made it clear in my 
earlier statement that the removal of waste 
paper from the [ tinting press by the contractor 
was after the 15th, that is, the day on which the 
results of the election were declared. 

SHRIMATI Y/.SHODA REDDY : As the 
House is aware, I i as also a candidate. But for 
the last 15 days I h ive been hearing about all 
sorts of rumours a >out rigging and chemical 
analysis. But, Sir. I must tell you and the 
whole House, tha as far as I am concerned, 
I have absolutely r > doubt that there has been 
no rigging or any < teinical process. My own 
prestige was invob ed in my election and I 
was all the time p esent at the polling booth, 
etc. First of all, 1 dispute this theory of rig 
ging..........  

MR. DEPUTY CHAIRMAN : Please put 
the question. 

SHRIMATI Y. SHODA REDDY : How 
can I do that, unit s  I develop ? 

SHRI BHUPES I GUPTA (West Bengal; : 
The hon. lady sh> uld be heard in silence be-
cause this is the onl f adventure in which she 
has been defeated. 

SHRIMATI YA SHODA REDDY: I may 
tell you that unlike Mr. Bhupesh Gupta, I take 
my defeat very gra :efully. If he gets defeated, 
he loses his ten per. 

Secondly, Sir, it is a fantastic plea that there 
can be rigg ug, for the simple reason that every 
State Government printed it. I can tell you that 
I have absolute faith in the Chief 

Minister of my State, and I am sure they could 
not have .......(Interruptions) .........That  is  my 
personal opinion.   Why do you doubt it ? 

(Interruptions) i 
AN HON. MEMBER : She did » not see to 

the papers being printed there. 

SHRIMATI YASHODRA REDDY  If 
the rigging had been taking place ......  

(Interruptions) 

I am telling you my personal feeling. Just 
as you have got a right to have your say, I 
am also having my say .....  

MR. DEPUTY CHAIRMAN: Will you 
please'ask the clarification ? 

(Interruptions) 

SHRIMATI YASHODA REDDY : I will 
come to the point. But, for the first time, 
rightly or wrongly, a suspicion has been 
thrown, and ballot papers have been brought 
by hon. Members here and they have been 
shown. For the first time people have brought 
some ballot papers. Some hon. Member gays 
that he has seen bags full of. .....  

MR. DEPUTY   CHAIRMAN :   Please ask 
your question. 

SHRIMATI YASHODA REDDY : I 
submit Sir, that I have absolutely no doubt 
But it will be very correct on the part of the 
Government to discuss this for the sake of 
democracy. And this is for the Government 
to find out where this mistake happened and 
whether there was any mishap, or whether 
these ballot papers have been printed by some 
people who wanted to give prominence or back 
ground to this sort of rigging...(Interrup 
tions). One can do it also.........(Interruptions). 
I have stated both the sides : Whether there 
is a mistake or a fault has been committed by 
someone ..... 

DR. BHAI MAHAVIR : They have al 
ready admitted that lots of ballot papers were 
there in the godowns ...... 

(Interruptions) 

SHRIMATI YASHODA REDDY : I 
agree ...... 
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MR. DEPUTY CHAIRMAN : Please ask 
your question. You have taken enough time. 
Ask your question now. 

SHRIMATI    YASHODA    REDDY :   
The 

Minister has promised that he would look into 
it for the sake of demecracy. He must 
categorically say and explain this thing to the 
House fully. 

MR. DEPUTY CHAIRMAN : Mr. Guru-
pad aswamy. 

THE LEADER OF THE OPPOSITION 
(SHRI M. S. GURUPADASWAMY) : Sir, I 
heard the statement of the Minister. But I 
must say that his statement does not clear 
doubts in my mind. In any case, I am coming 
to those doubts. 

Sir, he has said that these bundles of ballot 
papers covered nearly 23   constituencies... 

(Interruptions)  . 

Let me go on. So in terms or the number of 
constituencies they are very large. They 
spread out to three States. He said that be-
cause of the printing difficulty, some surplus 
ballot papers were printed. He said, Sir, that 
nearly 2 per cent extra ballot papers were 
printed. 

I happened to meet the Election Com-
missioner.And  the   Election    Commissioner 
was good enough to tell us that the Election 
Commission issued ten per cent more ballot 
papers than required, by every polling station. 
That was his statement. Till then 1 did not 
know that this was the case. He said every 
polling station normally had more than 10% 
of the ballot papers and his statement says 
that only 2% of the surplus ballot papers was 
printed. I would like to know whether this-
includes 10% of the extra ballot paper suppli-
ed to each polling station. I want clarification 
on that. He said that the printing was done 
under strictest security. I would like to know 
about it because in every printing, the printing 
order is given or the strike order is given for a 
particular number of copies. May I know 
whether the strike order has been maintained 
in the Government printing press. The strike 
order is given by the man on the spot who is 
looking after the printing to print a particular  
number  of copies.   I   would like 

to know whether the strike order given by that 
particular official has been maintained and if it 
has been maintained, whether the strike order 
given tallies with the number of ballot papers 
printed. May I know if the tally has been made  

My third point is, he said that the ballot 
papers were kept safe till 15th March, that was 
the date when the notification was issued 
constituting the Lok Sabha. Under what rule, I 
should like to know, this order was issued that 
the ballot papers have to be preserved only till 
15th March and why there was no instruction, if 
there was no rule as such, to the printing 
authorities at Chandigarh to preserve these 
ballot papers even after 15th March ? The serial 
numbers on these bollot papers were stamped, 
not printed. On the back of all these ballot 
papers there was stamping. The Minister was 
making a mistake that on the ballot papers the 
numbers were printed on the back of these 
ballot papers. When I say they are stamped, they 
are stamped by hand. It is not done by printing 
press. If there had been stamping of the number 
by the printing press, it should have been on the 
same sheet, on the same page, on the same side 
but the stamps you find at the back and you will 
find these are done by hand-stamping. This 
statement was madr by the Election 
Commissioner himself. He said that it is hand-
stamping. If there is surplus ballot papers after 
printing, why there was need for stamping these 
papers at the back ? These should have been 
destroyed. After taking the copies required for a 
particular constituency, these should have been 
destroyed or kept separately. No stamping was 
necessary. Why was stamping done? Finally I 
ask : On what authority, on what ground the 
Minister says that these ballot papers could not 
be used for rigging the election ? He has not 
given any ground, except saying that it was not 
done. On what ground does he justify his 
statement that these ballot papers were not 
meant to be used or were not used ? I very well 
agree with my friend that our democracy should 
not be tarnished by needless allegations and I 
am equally sharing his concern. I am equally 
concerned with it. May 1 ask him whether it is 
not a fit case for a proper probe, may be judicial 
or non-judicial ? I would ask the. Members on 
the other side, because they are interested and 
we are all interested in the  fairness  and 
impartiality  of the elec- 
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tlons. We are coin srned with the preservation 
of democracy and .11 its values. Therefore, I 
would ask him whether it is not a fit case for 
enquiry. If it is not a fit case, I want to know 
what is a ft case. / 11 the doubts are there. As I 
said, the hon. Minister's statement does not 
clarify these thing; at all. Doubts are still left 
and I think the B will be more doubts her; after 
because of he unsatisfactory statement. Our 
suspicions are confirmed more and more. With 
a view to ('earing the atmosphere, in your own 
interest I say a proper enquiry is •ary. If they : 
:'c cleared. I will be happy. I am not interesta in 
blaming the Government or in tarnishi g the 
image of the Government, or of the ruli g party. 
That is not my purpose at all. I only say that 
such doubts should not be there and for that 
purpose a proper and immed ate enquiry is 
necessary. Ifa.'udicial enquir is held, well and 
good. If a high-powered b jdy is set up for the 
purpose, that is all right for me, but these 
doubts hive got to be cleai d up in the interests 
o'C democracy itself. 

SHRI H. R. GO HALE : I think the hon. 
Member has mis tnderstood it. When he said 
that ten per re I. more ballot papers an printed 
and he reft red to his talk with the Election 
Commissi'ner, there is obviously a clear 
misunderstanc ing. It is not ten per cent. Every 
polling station is given the number of ballot 
papers requ red by it. Suppose for a particular 
booth 563 is the exact ..number, then you raise 
it to the next hundred. It means 600 in this 
case. Additional ballot papers are requint for 
wastage and other things. It is raised to the next 
hundred and ten per cent is not i  >y 

SHRI M. S. Gl UTADASWAMY : This is 
the statement made by the Election Com-
missioner. 

SHRI H. R. GOKHALE : Without meaning 
any disrespect to you, with all respect to -you, I 
think you ba\ i lisunderstood him. He could not 
have said that. The second is with regard to the 
strike .order and the number of copies printed. 
The number of copies printed and the printing 
order are all in the record in the work order for 
the job. After a comparison. to which you 
referre< , was made, no disrepancy was found. 
The third point is, what is the rule to show that 
ballet j ipers were to be preserved 

only up to the 15th ? As I have already made it 
clear in my statement, the directions are that 
after the elections the ballot papers are to be 
destroyed. The extra ballot papers are to be 
destroyed after cutting them into pieces. That 
has been done everywhere excepting in this 
constituency, where there was a slight irre-
gularity. (Interruptions). Let me finish this. I 
will answer you later on. This irregularity, as I 
said, was caused by the contractor's mistake, 
who carried some of these papers to his-own 
godown. They were removed by a num-'.f 
people who came there and in spite of the 
protests of the staff, the contractor removed 
some cf the ballot papers, which, as I said 
earlier, obviously are the papers which have 
been produced in the House and shown to the 
Election Commission. I en.irely agree with you 
that although it might be a slight irregularity and 
although it has not affected the elections, I do 
not want to under-estimate because I understand 
that even slight irregularities should be 
prevented. I assure the House that the Election 
Commission will take further precautions to see 
that these things do not happen. 

The next thing which has been referred to is 
with regard to the serial numbers, and I have 
already stated that 1 will get the information 
and supply it to the House as early as possible. 

Now, the last question is whether they could 
not be used for rigging and with what authority 
the Minister says that they could not be used. 
Theft can always be a means for unfair 
practices in an election. Therefore if an unfair 
practice is used by somebody, nobody can 
make a categorical statement that they could 
never have been used. But the first thing is, if 
you take a rational view of the system operating 
and the precautions taken from the beginning to 
the end for the protection of the ballot papers, if 
you consider the fact that in this country the 
elections are on such a large scale and that on 
the large scale they are not held anywhere els; 
in the world, if in an individual instance where 
rigging has taken place, some irregularity has 
taken place, or some errors or some misuse by 
theft or otherwise has taken place, that could 
form the subject-matter of an election petition. 
But I think it is wrong to suggest rigging when 
no such instances are shown. But, supposing tie 
y are shown, they   cannot be  the   basis for 
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[ Shri H. R. Gokhale : ] 

a general allegation that the whole election has 
been unfair. 

SHRI KRISHAN KANT (Haryana) : Sir, 
may I know from the hon. Minister whether the 
Election Commissioner has told the Govern-
ment, when the Leader of the Opposition met 
him, how the Jana Sangh or Opposition workers 
came to know that these ballot papers were 
lying in the godown of the contractor and the 
contractor was not there ? Does that not show 
some conspiracy among some officials, 'the 
contractor and Opposition peopie to create 
something false to damage democracy ? I want 
to know whether this is not true. Number 2 : 
May I know whether in the ballot papers which 
have come out from the gunny bags, Mr. Balraj 
Madhok's invisible ink has become visible rn 
any of the ballot papers due to certain humidity 
and certain darkness in the gunny bags, as 
alleged by Mr. Madhok ? Thirdly, Mr. 
Gurupadaswamy and others wanted a probe. I 
want to know from the Minister of Law and 
Justice whether they want to order some private 
political institution to have a probe as to why 
the opposition parties were simultaneously 
defeated ; I do not want a probe or examination 
into the causes of deft af. Will the Minister of 
Justice order some organisation—maybe the 
Council of World Affairs or the Institute of 
Public Administration or anything else-—to 
find out why the people in the country—the 
voters in the country—gave them such a 
routing defeat ? Will the Government take 
some action in this respect ? 

SHRI H. R. GOKHALE : Sir, about the 
conspiracy that my friend has mentioned, I 
would like to have it to the inference of the 
House. I would not say anything. I would 
leave it to the inference   of the hon. 
Members. 

SHRI KRISHAN KANT : I want to know 
whether on any ballot paper the invisible ink 
has become visible. 

SHRI H. R. GOKHALK : I am not talking 
of the invisible or visible part of it because 
that question is not part of the present Calling 
Attention   Notice...(Interruptions). 

SHRI GODLY MURAHARI (Uliar Pra-
desh) : The answer of the Minister has made 
things, I should say,   worse.   I was   
expecting 

that the Minister would come more categori-
cally and say that the ballot papers that were 
found were either spurious or that the num-
bering that was done was spurious, but both the 
things were not said by the Minister. On the 
other hand the Minister has confirmed that the 
ballot papers are genuine and, as far as the 
numbering goes, I am sorry to say that the 
Minister has made the things much worse 
because, as far as we could see here, on the 
ballot papers the numbering was done by a 
numbering machine which has nothing to do 
with the printing. I can give that information to 
the Minister because he should know how 
numbering is done on a ballot paper. And ihe 
numbring is not done simultaneously on ail the 
ballot papers. It is impossible because it is not 
the way. Numbering is done one by-one on each 
ballot paper and the machine numbers them. 
Therefore, the system of numbering should also 
be kdown by the Minister. It becomes very 
intricate as to how these ballot papers, extra 
papers according to the Minister, got numbered 
and if it is spurious numbering, then the 
Minister shouid come out and say that the entire 
numbering that was found on the ballot papers 
was spurious. But if the numbering was 
genuine, then the whole thing is a mystery. I do 
not know how genuine ballot papers, duly 
numbered, could come out in the streets of 
Chandigarh. I have seen the numbering myself. 
It is not as if the numbering is above 5 lakhs Oi' 
above 4 lakhs which would mean that they are 
the extra ballot papers. I have seen a ballor 
paper bearing number 45,000. I have also seen a 
ballot paper bearing number 10,000. Different 
numbers are there. I have still got the ballot 
papers. It looks as if the whole thing is a 
mystery. Government should order a high-probe 
enquiry into this or the whole thing will remain 
a mystery, because the numbring is not so 
simple. One wonders if a Constituency requires 
5 lakh ballot papers, then how can the serial 
number 45,000 come out in the street ? So, 
either the numbering is spurious or gennine. But 
something is wrong with the entire affair. More 
prove is required into this whole question, 
otherwise all sorts of doubts will be raised and 
the entire sanctity of the Parliament will be 
questioned. Therefore, I would request the 
Government not to treat this just as a little affair 
and agree to a judicial probe which the 
Members are demanding, so that these things 
are cleared once for all and to their entire 
satisfaction. 
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SHRIH. B COKHALE: Sir, about the 
numbering, as I have said, during the course of 
this Session will obtain further information and 
clarify win - intervening in the House on the 
Presidential Address. At this stage, I do not 
want to ma e any statement which ultimately 
might It d to giving a wrong statement to the 
House. 1 hope Members will appreciate it.   I 
will look i to it and satisfy the House. 

With regard i I the ballot papers, I have 
already stated he circumstances and the manner 
in which certain ballot papers were removed. I 
havt also simultaneously made it clear that in 
spit, of this, it could not have happened that th 
ballot papers were used in the election at all 
because the incident happened after the d( Ta 
ration of the results. 

that these arc all old ballot boxes. I shouk like to 
know why old ballot boxes should be there in 
the primary school teacher's house who was 
actually the polling officer in all Assembly 
constituencies in Burdwan. Why these boxes 
should be found in the house of a primary 
teacher who was polling officer in Memari 
Assembly constituency in Burdwan district ? 

MR DEPUTY CHAIRMAN : This is con-
nected with Chandigarh. 

SHRI BHUPESH GUPTA : This irregularity 
is connected with it. Why it should he accom-
panied by four guns I cannot, understand. Ballot 
boxes had found asylum in the polling officer's 
house and also in the company of four guns. The 
picture is shown. Also a seal is there. These are 
serious matters. No.v it is sought to be explained 
away by the local polling officer that these are 
old ballot boxes which he bought. Why the 
primary teacher should buy old ballot boxes ? 
Why the seal should be there and the guns ? We 
are told that these are licensed guns. Do I 
understand that the primary teacher is such a 
wealthy man that he must have four guns in his 
house ? These are matters which should be gone 
into. I say do not be sidetracked by the other 
thing which was propaganda. Serious 
irregularities have taken place in different parts 
of the country. In Bihar, for example, in 
Begusarai constituency where my friend Shri 
S.N. Mishra contested and won the seat, actually 
the polling booths were captured by hooligans 
of landlords,. 

MR. DEPUTY CHAIRMAN : That would 
be enough.   Put the question. 

SHRI BHUPESH GUPTA : Literally cap-
tured. Intimidations have gone on. In West 
Benga. in some places it had gone on. The use 
of guns, weapons, everything, had taken place. 
I know of cases in West Bengal where the rival 
candidates' election agents were not allowed to 
enter, where the officers were captured by 
cartain parties. All th-.-se things should be gone 
into all over the country. 

I there lore demand before I sit down that 
quite apart from individual cases, for the sake 
of free and fair elections and for dealing with 
such malpractices, intimidation and corruption, 
the Governmentshoull suomotu appoint some 
machinery for proper examination of all there  
serious  allegations,    not   the  pro 
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ganda stunt, but the serious allegations that 
have been made in order that in future pre-
cautions could be taken to stop such things. 
Let us not try to comfort ourselves with the 
thought that everywhere the election was free 
and fair and that there was no interference, 
intimidation, corruption, manipulation and 
even elimination of rival parties and their 
agents, and so on from the polling centres, fn 
(his case I should iike the lion. Minister to go 
into it. It has been reported in all the 
newspapers of Calcutta. This is a serious 
matter. 

MR. DEPUTY CHAIRMAN : All right. 
You have drawn the attention of the Minister. 

SHRI H.R. GOKHALE: I think there is 
only one point on which I can make a positive 
statement, and that is with regard to the 
removal of papers in Chandigarh. I have no 
doubt that the Election Commission will hold 
proper enquiries and punish those who will be 
found guilty. With regard to the allegations 
which are reported in the Calcutta papers and, 
as the hon. Member said, all over the country, 
elsewhere. I have no notice; I cannot give a 
detailed answer today, but I will examine this. 
But I will suggest to the hon. Member that he 
might take up this matter also with the 
Election Commission. So far as the machinery 
is concerned, the machinery is there, the 
Election Commission is there and I suggest if 
anything is to be brought to notice, it should 
be quickly brought to the notice of the 
Election Commission and lam sure the 
Election Commission will without delay go 
into it. 

SHRI BHUPESH GUPTA : Sir, on a point 
of order. 

MR. DEPUTY CHAIRMAN : We have 
had enough discussion. 

SHRI BHUPESH GUPTA : There are two cts.  
Our  is we   can  certainly  go to   the Election   
Commission.     No   doubt  individual 
candidates can go. But Parliament also can be 
seized of the general olicy, 

SHRI H. R. GOKHALE: I said that I 
would examine it. The first thing that. I said 
was that 1 would examine th  ti things.   I did  
saj  that 1 would examine it. 

SHRI LOKANATH MISRA : Sir, I will pit1 
only a very brief question. I will "expect a cate 
gorical reply from the hon. Minister. Firstly, is 
it not a fact that ballot paperswere sent to the 
presiding Officers in loose packets two days in 
advance everywhere ? Secondly, is it not a 
fact that Mr. Shri Cband Goyal who was a 
s i t t ing  MP in the last Lok Sabha and 
was a candidate intimated the Chief Election 
Commissioner about the availability of 30 loose 
ballot papers somewhere in his constituency ? 
And is it not a fact that the Cf. Electoral Officer 
in that particular Stat:-had assured him that 
all the'ballot papers, loose ballot papers, had 
already been destroyed or whatever it is and 
any ballot paper hereafter would only be found 
either in the ballot boxes or in the sealed epve- 
lop ? Thirdly, the Minister said thai the Assis 
tant Superintendent or sun : other offi a: who 
was in charge oi ig iu»s ballot papers 
did not doit. What punishment hai been meted 
out to that particular man ? Or he is not being 
punished because hs might divulge the entire 
secret ? Fourthly, is it not fair thai the Chief 
Election Commissioner should himself suggest 
an inquiry since his office is under a cloud ? 
Howsoever senior Mr. Jacob may be in his 
office, he is only junior to him. The Chief 
Election Commissioner should himself suggest 
that a High Court Judge or a Sup Court Judge 
should go into the matter so that in this 
democracy everybody has the feeling that there 
was no rigging of the eleetions, that anything 
that has happened has happened in a fair way. 

SHRI H. R. GOKHALE : Sir, several new 
instances aare refened to by the hon. Member. I 
have noted them and I can only assure him at 
the moment that I will have them examined. 

SHRI N. K. SHEJWALKAR : What is the 
meaning, of i t .' 

, I 
SHRI    LOKANATH  M1SRA :     Would he 
examine whether any   punishment    would    
be out ? 

MR. DEPUTY CHAIRMAN : He has 
already replied. 

SHRI LOKANATH MISRA : Sir, when he is 
coming   to   answer   the   Calling   Attention 
Motion, is ii out bet  to   come   pre- d to say 
whether any punishment has been 
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meted out to the pi nopal character who was 
responsible for not lestroying the entire ballot 
papers and forselli g hcra in the market. He is 
the principal cha acter and if he is punished, he 
would come om with the truth. 

SHRI H. R. GOK.HALE : This country is 
under the rule of law and before punishment 
can be meted out.    . 

SHRI LOKAN/ TH MISRA : What about 
his suspension ? 

SHRI H. R. ( OKHALE : The official 
should be given a c iance and then action.. 

SHRI LOKANA TH MTSRA : Suspension-
does it come under   ule of law ? 

SHRI N. K. SH JWALKAR : What is the 
step taken ? 

SHRI LOKANATH MISRA : I want to 
know whether he vv  s suspended or nor. 

SHRI DAHYAB IAI V. PATEL (Gujarat) : 
Will the hon. Mini: ier give the information 
before the House at journs ? 

MR. DEPUTY ( 11 AIRMAN : He has said 
that. 

SHRI H. R. G( iKHALE : I have said that. 

MR. DEPUTY CHAIRMAN: He will give 
this information. 

SHRI LOKAN/ TH MISRA : Is it not his 
duty to come prepa [d at least with this basic 
information whethc c the principal character in 
this notorious al tir has been punished or not, 
whether he ha   been suspended or not ? 

MR. DEPUTY ( HAIRMAN : You will get 
the information dui ng the next week. 

[Both Sliri j. I Yadav and Shri Shej-walkar 
stood up ] 

MR. DEPUTY CHAIRMAN : Either Mr. 
Yadav or Mr. Shej ,-alkar, I can call only one 
of you. 

SHRI N. K. SH11JWALKAR : I can assure 
you, Sir,... 

 



143 Papen Laid [ RAJYA SABIIA ] in the Table 144 

 
t Sri N. K. Shejwalkar ] 

thinking of keeping them locked till the 
enquiry or probe which the Government 
intends to have is over ? Can the Government 
assure that they will all be preserved ? For 
example, the Chandigarh ballot papers or the 
Sehore ones should be kept intact. He should 
assure the House that they will not be destroy-
ed until and unless proper probe is held. May I 
know what are the steps which the 
Government is taking to collect all these 
papers which have been sent through this 
House ? If ihey want to propose some steps, 
what are the steps they are going to take 
because the hon'ble Minister said that some 
reply would be given later. What I insist is that 
these things whether they are in the godowns 
or somewhere else should be kept intact. He 
should see to it that nothing goes out. It is 
necessary because everybody's anxiety is that 
whatever the charge right or wrong, it should 
be properly enquired into. Let them not say 
later on that this could not happen and that 
could not happen. 

SHRI H. R. GOKHALE : With regard to the 
acqount"to which the honb'le Member 
referred, as I said earlier, the number of ballot 
papers which are printed would depend on the 
largest number in the constituency which is 
grouped together in the State for which ballot 
papers are printed in the form. 

Now, with reference to a particular consti-
tuency it would not be possible to state what 
are the ballot papers which were in excess and 
which were there. He referred to some ballot 
papers. He asked how this number happens to 
be in excess. Whether or not it is an execess 
will depend upon the constituency lo which 
the ballot paper refers. 

SHRI N. K. SHEJWALKAR : You said 
that there is no constituency which has got 
only one lakh of ballot papers. , For 
Ferozepur, according to your own 
information, the number is one lakh and 
something. Please explain. 

SHRI H. R. GOKHALE : You bring to 
my notice. I will examine. I cannot tell 
you now. You can come and meet me. I can 
not tell you here. | 

MR. DEPUTY CHAIRMAN :   We shall go 
to the next item of business. 

SHRI N. K. SHEJWALKAR : Sir.   he   has 
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PAPERS UNDER THE   TARIFF  COMMISSION   ACT, 
1951 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHEMICALS 
AND NON-FERROUS METALS (SHRI D. R. 
CHAVAN) : Sir, I beg to lay on the Table a 
copy each of the following papers, under sub-
section (2) of section 16 of the Tariff 
Commission Act, 1051 :— 

(i) Report (1969) of the Tariff Commission 
on the price structure of industrial alcohol. 
[Placed in Library. See No. LT-31/71] 

(ii) Government Resolution No. 4/4/ 70/Ch. 
I, dated the 30th January, 1971 (in English and 
Hindi) [Placed in library. See No. LT-32/71 ] 

(i i i)  Government Notification S. O. No. 
577, dated the 30th January, 1971, publishing 
the Ethyl Alcohol (Price Control) Order, 1971 
(in English and   Hindi) 

(iv) Government Notification S. O. No. 578, 
dated the 30th January, 1971, publishing the 
Molasses Control (Amendment) Order, 1971 
(in English and Hindi) [Placed in Library. See 
No. LT-34/7I (iii) for (iv)] 

 

SHRI N. K. SHEJWALKAR   :   I   can   tell 
you the number.   I can read out the number. 

MR. DEPUTY CHAIRMAN : He has alrea-
dy said that he would definitely enquire into the 
matter. 


